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(4) Ministry oi Labour.
(5) Ministry of TourUni and Civil 

Aviation.
(6) Ministry of Works and Hous-

ing .I'Jtf
tPlaced tn Library. See No LT- 

6783/74],

N o t i f i c a t i o n  u n d ih  D e l h i  S h o p s  a n d  
E s t a b l i s h m e n t s  Ac s

THE MINISTER OF LABOUR 
(SHRI RAGHUNATHA REDDY): I 

beg to lay on the Table—
(1) A copy of the Delhi Shops 

and Establishments (Amendment) 
Rules, 1974 (Hmdi and English 
versions) published in Notification 
No. P. 4<l6)/74/CIS/Lab in Delhi 
Gazette dated the 29th March, 1974, 
under sub-section (8) of section 47 
of the Delhi Shops and Establish-
ments Act, 1954-

(2) A statement (Hindi and En-
glish versions) showing reasons 
for delay m laying the above No-
tification {Placed, in Library*. See 
No. LT-6734/74],

A n n u a l  R e p o r t s  or H in d u s t a n  A e r o -
n a u t i c s  L t d .,  B a n g a l o r e  a n d  B h a r a i  
E a r t h  M o v e r s  L td ., B a n g a l o r e  and  

N a v y  (P a y  &  A l l o w a n c e s  A m e n d -
m e n t  R e g u l a t io n s

THE DEPUTY MINISTER U  THE 
MINISTRY OF DEFENCE (SHRI 
J B. PATNAIKh I beg to lay on the 
Table—

(1) A copy each of the follow-
ing papers (Hindi and English ver-
sions) under sub-section (1) of 
section 819A of the Companies Act,
1956.—

(1) Annual Report of the Hin-
dustan Aeronautics Limited, Ban-
galore, for the year 1972-73 along 
with the Audited Accounts and 
the comments of the Comptroller 
and Auditor General thereon, 
f Placed in Library. See No LT- 
*735/743.
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(ii) Annual Report of the 
Bharat Earth Movers Limited, 
Bangalore, for the year 1972-73 
along with the Audited Accounts 
and the comments of the Comp* 
trailer and Auditor General there, 
on. (Placed tn I»*r ry. See No 
LT-6780/743.

(2) A copy of the Navy (Pay 
and Allowances) Amendment Re-
gulations, 1974 (Hindi and English 
versions) published m Notification 
No. S.R.O. 9-E m Gazette of 
India dated the 5th April, 1974, 
under section 185 of the Navy Act,
1957. [Placed m Library. See No 
Lr-6737/ 741.

R e v ie w  a n d  A n n u a l  R s p o r v s  or 
T r i v e n i  S t r u c t u r a l s  L td ,, a n d  R a n ch i 

H e a v y  E n g in e e r in g  C o r p o r a t i o n  
L td .,

SHRI DALBIR SINGH: I beg to lay 
on the Table a copy each of the fol-
lowing papers (Hindi and English 
versions) under sub-section (1) of 
section 619A of the Companies Act, 
1956:—

(1) (i) Review by the Govern-
ment on the working of the Triveni 
Structural Limited, Naini, Allaha-
bad, for the year 1972-73.

(u) Annual Report of the Triveni 
Structural*! Limited, Naim, Allaha-
bad for the year 1972-73 along with 
the Aud ted Accounts and the com-
ments of the Comptroller and Audi-
tor General thereon
f Placed m Library. Seo No, LT- 
(»7'i8/74J.

(2) (i) Review by the Govern-
ment on the working of the Heavy 
Engineering Corporation Limited, 
Ranrhi, for the year 1972-73.

(u) Annual Report of the Heavy 
Engineering Corporation Ltd. 
Ranchi, for the year 1972-79 along 
with the Audited Accounts and the 
comments of the Comptroller and 
Auditor General thereon. f plac'd
m Library. See No LT-6739/741.


